| TEM NO. 40 COURT NO. 5 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).8963/2011

(From the judgenent and order dated 17/02/2011 in W, No.9218/2011 of
H GH COURT OF JUDI CATURE AT ALLAHABAD)

VI KAS JAI N Petitioner(s)
VERSUS

STATE OF U.P. & ORS. Respondent (s)

(Wth prayer for interimrelief)

Date: 07/01/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE AFTAB ALAM
HON' BLE MRS. JUSTI CE RANJANA PRAKASH DESAI
For Petitioner(s) M. Anirudh Singh, Adv.
M. Dipesh Sinha, Adv.
For M. Anupam Lal Das, Adv.
For Respondent (s) M. Sanjay Visen, Adv.

M. Vinay Garg, Adv.
M. Ashutosh Kr. Sharma, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

The

M. Vinay Garg, counsel for the State of Uttar Pradesh, has
circulated a letter praying for adjournnent for filing counter

affidavit.
Adj ourned for four weeks.

| (Neetu Khaj uria) | (Sneh Bal a Mehra)

| Sr. P. A | Court Master



